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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH
Kandomkulathy Touwcrs

- MG Rasd, Cachin-11.
T>
1+ Mrs.Daya K Panicker, Advocate, Kochi(for applnt.jin bqth'cases)
2. Mr.C.Kochunni Nair, SCGSC(for res.in OA #GRA923 99/94)

MR Purushothaman & dthars

3¢ ° Mr.CN Radhekrishnan, ACGSC(for res, in @A 92 460/93)

}DRIGINAL‘APPLICATION NO. 460/93 &.99/94

¢

.

Applicant(s)

Versus

UoI, Secy., MHA, N.Delhi & Ors.: Respandent(s)

Sir,

_ I om dirccted to Parward hercwith 8 copy af Judgsment/ _
Order deted __4,2.94 passcd by this Tribunal in the above
fiated casc, for infarmation and nceccsssry action, if any.

Pleasc acknauledge the receipt,

Yours faithfully,

1|
SECTION OFFICER(J)

Dotc: 19;2.94
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CENTRAIL. ADMINISTRAT IVE TRIBUNAL
c ERNAKULAM BENCH

O.A Nos.460 of 1993 & 99 of 1994

Friday this the Fourth day of February, 1994

CORAM

The Hon'ble Mr.Justice Chet;ur Sankaran Nair,Vice Chairmman

The Hon'ble Mr,P.V,Venkatakrishnan, Adninistrative Membe

O.A,.460/93

1. M.R.Purushothaman, Meprangadil House,
PO Aranattukara, Thrissur.

2. K.Shaji John, Kannamkunni
PO Chevor, Trissur.

3. K.B.Peethambaran, Karanayil House,
Ettumana, Karuvannur,Trissur.

4. C.N, Sathebesh, Coondapurakkal House, .
PO Porkolangad, Via.Kannipayur,
Trichur.

5. K.K.Devayani, Kizhakkott House,
PO Mankody, Trissur.

6. M.P.Alphonsa, Chittilapally Kunnathu
House, Parappur,Trissur.

7. A,P.Thomman, Ambadan House,
Madaikonam, Trissure.

8. K.G.Renuka, Kalarikral House,
Wadakkancherry,Trissur.

9. K.J.Sreedevi, Kidanganazhiyathumana,
Chalakudy.

10.K.Vijayakumar, Xunnambath Hou se,
Nellankara PO, Nettissery,
Trissur.

11, Santhamani, PK, Pallikadavath House,
Padurkkara, Ayyanthole, Trissur. eee.Applicants
(By Advocate Mrs.,Daya K Panicker)
vs.

1 Union of India, represented by
the Secretary, Ministry of
Home Affairs, New Delhi,

2. The Director of Census Operationsf

Th iruvanant;hapuram. «++sRegoondents

(By Advocate Mr. CN ‘Radheakrishnan, 2CGsC)
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0.A. 99/94

Smt. Remani Ammal Pil, L
L@Ec}:\;e‘t‘?:azl:z:z:o - j
Rejelekshmi,

Ulloor, Trivandrum,1l. essApplicant

(By advocate Mrs.Daya K,Panicker)

Vs.

1. Union of India represert ed by
the Secretary, Minigry of
Home Affairs, New Delhi.

2. Director of Census Ope ations,
Census Uirectorate,Thiruvananthapuram. ...Respcndents

(By Advocate Mr. Dileep Kumar rep. SCGSC)
O RD ER
CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN.

In both the cases gpplicants were 'Compilirs*
under respondents. Their services were dispensed with,
on the ground that there was no work for them. While
they were discharged, they were given a certificate
that their work and conduct were'not satisfactory'.
Applicanﬁs would submit that there is no justification
for making sich @ remark. We do not think, it is
for us to examine the quality of work ofthe applicants.
They will be free to make a representation before the
Director of Census Operations, Kerala. Re spcndents
state that such remedy is available to epplicants.
Applicants mey represent thei r grievances before the Director
Census Pperations, Kerala within one month from today. That
Of ficer shall examine the grievances of the applicants
and will examine further whether there was justification
for the entries made int he impugned orders.

26 With these dirsctiong, we Cigose of the

eappliceations. No costs.

e »D’ated 4th February, 1 9% ,
;Li ’ : ‘Q\ )

- P,V.VENKATAFRISINAN  CGHETTUR SANKARAN NAIR(J)

ADFI YN ISTRAT IVE KEMBER VICE CHAIRMAK
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